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CEN TR AL ADM IN IS TR AT IUE TR IDUNAL 

CALCUTTA BENCH 

No. MA 84 or 98 
(OA' 70 of 97) 

Present : *Honlhle Dr.S.C.Sarmas Administrative Member 

. I 
Hon l iole Mr.G-Purk2Yasth2, Judicial Mernher ~ 

UNION OF INDIA & ORS. 

VS 

RAMKRISHNA CHAKRABORTY 

For the aPplic@nts : Mr.M.S.Sanerjee g counsel 

For. the respondents : Mr.B.Mukherjee, counsel 

He3rd on 	25.3.98 	 Order on : 25.3.98 
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This MA has been riled Wy the Union of India & Or's. with 

a prayer that further time of 3 months be gr2ntaed beyond 16.12.97 

t1'J dispose or the 2ppeal riled by the applicant. We have heard the 

fubmi~.s~~k3:ib s of the both the Parties and perused the materials on 

recor . d. Mr.B.Mukherise, ld. counsel for the opposite party onposes' 

the application on the ground that it is beyond time. We noted that 

the order ha4 been P2SSed that within 2 months of the communication 

of the order respondent No.2 therein shall dispose of the appeal as 

per rules and the result shall be conveyed to the applicant within 

15 d ays.- from the date or taking of such decision. Copy or the order 

has Ween delivered on 29,12,97 and the respondents received the same 

on 31.12.97. Further time of 2 months has expired on 28.2.98 while 

the petition has Ween riled on 17.3.98.. Howeverg' we note~ that for 

appropriate adjudication of the matter the appeal filed by the apoli- 

4 S It9in 1995 should be disposed of.~I&~ 	~-'ly th'L petit ion ra"Pould car 	 q, aj:,~ 

have been dismissed on the ground or late filing but going throulh 

the f-acts in details We are of the opinion that justice deman4, that 


